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Record of Proceedings 

  The representative of the petitioner submitted that the present petition has been 
filed for adoption of transmission charges with respect to the transmission system being 
developed by the petitioner. 
 
2. The representative of the petitioner further submitted that MPPMCL in its reply has 
submitted that final acquisition price paid to BPC has been increased by Rs 110 lakh which is 
exorbitantly high and the Petitioner neither discussed the issue with the beneficiaries nor took 
the prior permission of the Commission before making the payment. Therefore, increase in 
acquisition price shall be borned by the successful bidder and shall not be passed upon the 
beneficiaries. The representative of the petitioner further submitted that bidder is duty bound to 
pay the acquisition price and it has no control upon the acquisition price or its increase 
thereafter.  
 

3. After hearing the representative of the Petitioner, the Commission directed BPC to give 
its comments on an affidavit, by 20.7.2018, with regard to increase in acquisition price. The 
Commission further directed BPC to depute officer well conversant with the facts of the case on 
the next date of hearing to assist the Commission.  
 

4. The petition shall be listed for hearing on 9.8.2018. 
          By order of the Commission 
     

    Sd/- 
                                       T. Rout 

                                   Chief (Law) 
 


